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D. Purkavastha. JM 

In this application, the applicant has sought for review of the 

order dated 6.8.97 passed. by this Tribunal in O.A. No. 1361 of 1996 

alongwith MA. 113 of 1997. 

2.. 	. Ld. counsel Mr. Misra, appearing for the applicant has drawn 

our attention to the judgment of Hon'ble Apex 5Court reported in 

1996 (1) SCSLJ 293. Referring to the paragraph 15 of the said judgment 

the Id. counsel submits that the applicant's candidature ought to have 

been considered by the respondents for the purpose of filling up of the 

post in luestion since he rendered service in the department for more 

than seven years. 

3. 	We have considered the judgment as pointed out by the Id. 

counsel. We find that in the said judgment the said concession has been 

given to the applicant which is binding1 'law and 	enforceable right 

of the applicant. Under such circumstances, we do not find any merit 

of the application and thereby the review application is dismissed awarding 

no costs. 	 . 
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